CENTRAL ADMINISTRATIVE TRIBUNAL
MuUMBATI BENCH

; REVIEW PETITION ND,47/2000 IN OA-4B7/2008
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CORAM:HON' BLE SHRI B.N.BAHADUR, MEMBER(A)

.. Reviewm Pelitioner
tOriginal Spplicant?

Ehri U.A/.Nhan
Yis.

tnion of India & O Ors. . »» Reszpondents

This iz 5 Reviewm PFPetition made by Shri U.A.Fhan in
respect of the orders made in 08 No. 88770008 on 24757700808, 1 have
gone through the Review Petition.

2. The Applicant hazs contended that this Tribunal has srred
in concluding that the @pplicastion iz hit by limitation, in
rejecting the application at the stage of Admission. He also is
agorieved by the fact that the notice to the other éide was nol
izzued before deciding the cTase. 14 he iz aggrieved by the
decizion regarding limitation or any other point, it i=s open for
him too agitate the matier in a\apprmpriate forum 52 pEr Iaw.
This cannot become 2 ground for reagitating the satter in a8
Review Petition. It i=s alzoc not cleasr how the applicant can be
aggrieved it notice i= not =erved oo the other side before

A
deciding the case.
.

a2, Gther pointe raised in the application alsoc relizie lo
merite of the case.

4, Since there iz no ervror  apparent on the face of the
record discernsble and since there iz no ground either relating

S
to any new fact having come to light, there iz no ground on which

thic Review Petition can be held io be susitsinable. Hence, the

Reowview Petition is devoid of merit and iz rejecied. Ho costs=.
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